
 
   
  
Advertisement for Internship Programme 2019-20 in the Department of Commerce 
 

Department of Commerce has decided to engage Interns for the Internship Programme 2019-20 in the 
field of Trade Economics and Law. The Interns would be engaged for a period of one year on a purely 
contractual basis at a monthly remuneration of Rs. 30,000/-. Number of vacancies shall be declared 
later. The eligibility criteria are mentioned below: 

  
TERMS AND CONDITIONS OF INTERNSHIP PROGRAMME OF 2019-20  
  
  
For Interns in the field of Trade 
Economics  

M.A. Economics with International Trade 
and Economics from a recognized 
university.   Applicants with Ph.D. or 
pursuing Ph.D. in International 
Economics will be given preference.  

For Interns in the field of Law  LL.B. and higher qualifications from 
recognized Law Schools  

 
Essential Qualification:  
  
Applicants must have basic computational skills of MS office, SPS and E-Views from the reputed 
academic institutions.  
  
Remuneration: Rs.40,000/- per month (consolidated)  
 
How to Apply: Applicant should apply online by clicking on the following links:- 
 
Trade Economics Interns : http://docs.iift.ac.in/recruit/solo.asp?jcode=ITEDOC_Apr2019 
 
Law Interns: http://docs.iift.ac.in/recruit/solo.asp?jcode=ILAWDOC_Apr2019 
 
The last date of receipt of application is 25th May, 2019.  
 
Other terms & conditions:  
 

• The engagement will be on purely contractual basis for a period of one year from the date of joining at an 
all-inclusive contractual amount of Rs. 40,000/- (Rupees Forty thousand only) per month. No other benefits will 
be applicable.  

• During the period of contract, the services in the Department may be terminated by giving one month’s notice 
or pay in lieu thereof, on either side.  

• May be required to travel any place in India or abroad as and when required in connection with the work of the 
Department. While on tour, TA/DA will be admissible as to officers of equivalent status.  

• Entitled to casual leave for 4 days and earned leave for 15 days for every completed period of six months.   
• The engagement is on the basis of information/declaration furnished by the candidate. Any 

information/declaration being found incorrect at any stage, the candidate would be solely responsible for it and 
consequential action as deemed necessary would be taken by the Department.  

• This contractual engagement does not confer any right to claim any permanent post in the Department of 
Commerce.  
  
Any other terms & conditions as applicable shall be binding on such candidates.   
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